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MINISTRY OF LAW AND JUSTICE
(Legislative Department)
Mew Delhi, the 181k December. 200U Aprahayana 27, 1924 (Saka)

The following Act of Parlisment recefved the assent of the President on the
17th December, 2002, and is hereby publizhed for general information:—

THE DELHI METRO RAILWAY (OPERATION AND MAINTENANCE)
ACT, 2002
Mo, 60 o 2002
[1Tth December, 3082 1

An Act o provide for (he operation and maintenance and to regulate the w orking
of the metm mibway in the metronolitan city of Delhi and for matiers connacted
therewith and incidental theretn

BE iz enacted by Parliament in the Fifty-thind Year of the Repubiic of india as follaws:—

CHAIMTER |
Praimaniany
1. (/) Thix Act may be ealled the Delhi Meatro Ruilway (Operation and Maintenance)  Shan tite,
Az, 2002 = gxlent and
{21 It extends to the Maronal Capital Territery of Delhi, - :.:1:.:"””-
13} It shall be deemed i have come into farce on the 29th day ol Ociober, 2002
22000 In chie Ay, unlews Uie condext oicrivise Ferjrires, . tae Fert yuies

(@) “Lizms Commussioner” means a Claims Commissioner appointed dnder
section &3
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(b} “Commissiones™ means the Commissioper of the Metra Ruilway Safery
appoinied unded scction 7,

() “development”™ with its grammatical variations moads the camying out af
building, engineering. mining of other Gperations in, o, Over of under land or the
raking of any material change on any building, or land, or planting of any tree on land
and includes redevelopment,

() “ebectric supply-line™ shall have the meaning assigned to it under clause ()
af section 2 of the Indian Elcctriciny Act, 1910;

() “fare” means the charge fevied for the camage of passenpers,

{0 “uevernment metro ratlway” means o metro milway owned by the Central
Governtmen;

{g) “land” includes any right or interest in amy land;

(h) "metropolian city of Delhi”™ means the area of the National Capital Territary
ol Delhi;

) " metro railway” means mil-guided mass rapid transit system having dedicated
right-of-way, with steel wheel of rubber-tyrad wheel coaches, but excluding tramweys,
far earriage of passengers, and includesr—

{4} all land within the boundary marks indicating the limits of the lznd
appurtenant toa metra mikway,

() 81l rails tracks, sidings, yands of branches warked over for the purposcs
of, or in connection with, a matro railway,

() all stations, offices, ventilation shafis and ducts, warchouzes,
workshops, manufactories, fixed plants and machineries, sheds, depots and other
warks constructed for the purpose of, or in connection with, & metro rablway:

(/) “metro railéay administration” in relation to—

{i} a Government metro railway means the General Manager of that
raibway; or

(i7) & non-Government memo railway mesns the person wha 13 e owner
or lessee afthat metre ruilway o the person warking that meo raflway under an
amangement with the owner of lessee of that metro railway,

(k) *metre milway afficial” means any person employed by the Central
Giovernment of by a metro milway administration in connection with the services of @
neto Failway,

{f} “non-Governmenl metio railway” means 8 metro ralway other than o
Government metro rilway,

() potification” means 2 notificition published in the Official Gazelie,

() "pass” means an authenty given by the metro railvay ndministration of by
an officer appointed by that admmistration in this behalf, 1o a person allowing him ro
travel as a passenger on the metra milway, but dpes not inclade a ticket:

(o) *prrecsenbod” micans prescribed by rules mads by the Central Cuvernmeni
wrider this Acl,

{2} “railway” shall have the meaning assigned o it in clause {31) of section 2 of
the Railways Act. 1989,

ol 1910

Ja gf 1WES
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() “repulations” means the regulations made by the Government metro railway
ndministration under this Act: 4

(r} "rolling siock ™ includes bocomotives, engines, caringes (whether powered o
Rat), wagons. rallies and vehicles of all kinds maving or intended to move on mils:
and

(5] “sclepraph line™ thall have the MEAnIng assipned 4o it in clause (4] of section
17 af 1BES Jalthe Indian Telegraph Act, 1985

(2} All olher words and expressions used herein and not defined but defined in the
el 1972 Metro Railways (Construction af Waorks) Act, 1978 shall have the mcanings, respectively,
assigned to them in that Act

CHAFTER I
AR BNMENT METHRO LAILWAY ADMINETIA THa

3. (1} The Central Government may, for the purposs of efficient sdministration of 2
Government metro railwiy, in the mietropalitan city of Delhi, by notification, constituie such
rulways as it may déem i

(2) A Government metro railway administrasion may, for eflicient performance of jus
Functions under this Act, nppoing such afficers and other employees as it considers necos=ary
aii such terms and conditions of service gs may be determined by regulation.

4. (1) The Clrr.m.'i.im-ummm:a.hlll.hynotiﬂc.nm appoint & person o be the Genersil
Manaper of s Government metro railway.

() The general superintendence and control ofa Governshend metro railway shall ven
in the General Manager,
CHAFTER 11
FLmcTions s mowens of e HETRD RADLWAY ADMDRISTILATION
5, The functions of a metro railway sdministration shall be—

() 1o mamiain and operate metro railway, for public carringe of passCnjcis,
constrscied in, upon, across, under o over any land, building, streed, road or pasage
in the metropalizan city of Delli; and

(&) to engage in any such other Bctivitics or perform such other functians 23 me
be consigered necessary Tor the purposs of the operation and maintenence of the
metro rilway in the metropolitan city of Delhi.

&. (/) The metro railway administration shall have the pawer 1o doanything which may
be neczssary or expedient for the purpase of camying oot its functions under the Act

(2) Without peejudice to the Bencrality of the foregaing provision, such power shall
nciude the power lo—

() nequire, hold and dispose of all kinds of properties owned by it both movahjs

mnd immovakile;
(b} improve, develop or alter any property or asse: held by it;

(el enter temporanly i of upan the lands sdjoiting the metro milway aligrmen:
in order 1o remave obsmuction, of prevent imminentdanger from any source, such as
tree, post or struciure, which may, obstryct the muvement of the rolling stock - ar
passsftees, of the view of the sigial r!rElk“] =d for movenent of the rolling stock

[y execute any lease or Erant any licence in respect of the property held by it

Camshituison ai
Goverameni
Eiehin cailway

Apprintrenl
of Crneerml
Munage:

Functions of
meln pailemy
BdiminaRiarinn

Fawery af
maiin releay
sdmAnaLIagion
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e =
{e) enter into, assign and rescind any contract or ohligation; ..
(/) empley an spent o contmeter for discharging its functions:

{eh obiain licenee from the Central Government to esihilish and maininin telegraph
Hees;

I =

(N} lay down or place elecirie supply lines for conveynnce and transmission of
enerpgh and 1o obtan licence For thar purpose; und

il o allincidental 2cts as are necessary for discharge ofany function confermed.
or imposed. on it by thizs A

CHAPTER [V

Limpnvsmmes of Meren Bainway Sammy
Appoimtment Fu The Contral Glovernmens may Appaint ons or more Commissioners of Metro Railway
at Camm!s. 1,.I|r.;__
ilaner of TUO¢ ;
Melro Raiduay .
Safety = . 3
Dhutles af &, The Comamssioner shall

Commiisiaher
(a} insoect the metro raibway with a view 1o determine whether it s fit I be

spcned for the public caringe of passengers nnd report thercon 1o the Cenral
ﬁn!:-'-rmm:ﬂl as required by or under this Act:

L& make such perindical or other ingpections ofmetro rallway, its rolling stock
used thereon and i3 other installations as the Cemral Government may dircct;

() make an Enquiry under the provisions of this Act into the cause af any
accident an the metro railway; and

(ef] discharge such other duties a2 are conferred an him by or usider thiz Act

Fewen of 9. Subject ta the control of the Central Government, the Commissioner, whenever it iz
Commissions.  necessary so 1o do for any of the purpases of this Act, iy —

{ul enter upon and inspect the metro railway or any rolfing stock used trereng
and its other installations;

(&) by order o writing sddressed 1o the memro railway adminstration, require the
snendance before him of metro rilway official and o FEQUIee AREWers of Febimms b
such inquiriss as he thinks fit to make from such metro ruilway official or from the metn
raiiway administration: and

(<) require the produczion of any book, documen: vr maserinl object belanying: 1o
or in ilie PEIRCRILON Of centns) of any etne ratlbwny admmistradion which anpears iIn
hum o be necessary to mmpzct

Il The Cotmmit

iz Ing

oaner =l be deemed 1o be 2 pablic servant wihumn the means ol
Pl Coate

1 e fubire

= = iof

i 1. The metro rubway adisinistration shall pravide 1o the | armigsioner nll teasonable
Tasziii i Jor tie discharge of the dusies ar for the exsre i5z ofihs powers inposed ar eonfemes
o i b or under this Act

Astiuald repan 12, The Commiazioner shall prepare, in such form end in such time, for esch lnazicial
o Commls:  yoanr uymay be preseribed, an atnimnl repant giving a full accaunt of his activities during the
i previous financial year and forward eopy thereol o the Central Giavernment.

Anngul vepod 13, The Central Goversment shall eause the mnual repast of the Compiissianer (o by
jobelaidbeloee  faid nfYer iis receipl before each House of Parliament

Parliameai
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CHAFTER

LI Mokl il METRO) RSl wa

14. The metra milway m ihe metropolitan city of Delhi shall not be opened for the
public camiage of passengyies exeent with the previnus sanction of the Central Government

15.(4) The Central Government shall, before ErVing its sanction 1o the opening of the
fretro railway under section 14, obwin a repaornt from the Commissioner that—

1:t) e has made a carciul inspection of the metro ratlway &nd the rolling wrock
that may he ised tereon;

153 thie aroving and Fised dimensions as aid down by the Centml Governmeni
have ner bees nfrin=ed

(€} ihe frack strecture, sureagsy of bridges, stungtards of signallmg system, rraction
. iy e, general soructersi chasioter of sivil warks and the size of, and maxismem 2oz
lo22 upan, the nsles ofan e n3 wock, comply with the requiremients laid down be

ihie Central Governmant,

{< = b3 opinion, metro railway can be opened for the public carnape of
PRsseners withour any danger to the public USHE i

<1 10 the Commussoner 1% of the opinioa that the metra milway cannat be openea
without any. danger 1o the public using it, he shall, in his repeot, state the grounds therefor
&4 also Whe requirements which, in his opinion, &ne to be complizd with before sanction i
given by the Central Gavernmem

(4] The Central Govemmnsens, aftcr conswdering the report of the Commistioner, mas
fanclion the opening of the metro railway under section 14 22 such or subject to such
snditions as moy be considered fecessary by it for the safety of the pablic,

16. The provisions of scctiom 14 and 15 shall apply to the opening of the followings
works if they form pan of, o are dirccily comnected with, the metro milway used (o7 the
frulilic Suriape nf passenpon and have been constrsetcd subsegiient 1o the giving of a
remaft by the Commisimer uner section 13, masne by —

L) opening of additioan! lines of metro railway;
&) opening of sations and Junctions;

clre-modelling of vards and re-building of Bridges; and

(i) ary alteration be reconsmuction matzakly affecting the structurn! elharacre
R WDT B0 =2 petsatsodns o1 sectiong 14 and 15 apoly or are extended] by gf

20
jeciion

aceidzil has occurred en e metro raikvay rezaltbng inca tensnran
J gl trackes il warks have bBeen restosed 1o 1=
sraion has been faid Gin
s werks so restesed, or the

prisr S potien by i Conyrs

five, an

at HEH T I TR I

the puipose of resiors,
mpomny diveraan, s3 ke
= Bensened for e - 50

Wt

(=) the metro mitway efficialin charge of the wo ks imdertaken by resspns of the
asamceid has cenificed in wriling thai the opening of the reseered racks sl w orks, of af
e temporary diversion will not in hiz opinion be sfended with danger 1o the public
and

(&) a notice of the opening ol the tracks and works of the diversion shall be s=n:
immeadiately 1o the Commissioner

Fuismatities 1
o LM ol
wish Belinre
§ieing uEREpan

B prcming

T mgis
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Poser o wlose 18, Where, |-I‘u.-r the apection of the metio railway opened and used for the public
D cmilwey  cprringe of passcngens or any rolling stock wied thereon, the Commissioner is of the opnion

F ;
:;":d o that the use of the metra railway or of any rolling stock will be aitended with danger in the
arminge of public using it, the Commussioner shall send a repon to the Central Govemument who may
FEREngen thereupon darect thar
{ih il metro ruabway be closed for the pulilic casrage of passcngen, or
{1} the wsz of the rolling stock be discontivued: or
(##) the metro railway or the rolling stock may be vsed for the public carrisge of
passengers subject to such conditions as it may consider necessary for the safety of
the pubise
He-openimg af L When the Cental Govermiment hos, under soctson 1K derecied the closisre af the
Lokl meim memo railway of the discantinuance of the use of any rolling siock—
oy
{ahthe meetro railway shall nod be re-opencd far the public carmiage of passenpers
untel 18 has been inspecied by the Commissioner and s FE-Opening is sanctioned in
accordance with the provisions of this Chapter: and
(&) the relling s1ock shall not be =sed until it has been inspected by the
Commissioner and its re-use is sanctioned in accordance with the provisions of this
Chapier,
M of roliing 0. The mewe railway sdministration mizy wse such rolling stock as it may convider
SAOER necessary for operation and working of the tetro railway
Provided that before using any rolling stock of a design of tvps different fram that
already running on any section of the metrs reilway, the previous sanction of the Central
Government shall be obtained for such use
Provided further tha before giving any such sanction, the Central Government shall
obtain & report from the Commissioner that he has made 8 careful inspection of the rollmg
stock and, in his opinion, such rolling s1ock can be used
Delegaiion of 21 The Central Gevernment may, by notification, direct that any of s powers of
Tt functions under this Chapter, except power 1o make rule under section 22, shall, in relation 1o
such matiers and subject to such Conditions, il any, as miny be specified in the natification,
b= exercised or drscharged also by the Commissioner
Faer 1a make 2Z. (/) The Central Government mav, by natification, make rules to carry out the
reed in reIpenl  ernuisings of this Chapiter,
il FEM iR
thii  Chapeer {2} in particular, and without prejudice to the peaeraliy of the foregoing pawer, such
rulcs may provids forall or any of the following maiters, mamely—
(o} the duties of a metro milway sdministrtien and the Commissioner in regarnd
vo the upciiliig of a meirno rmilway fior the public camiage of passengers
(5] the arranigements 1o be mads for and th: formaliies 1o be complied with
before opening & metro raHw 2y for the public camiage uf passengers
{c) for regulatig the mode in which, and the specd 2 which rolling stock ws=d
a0 ety rxibway m o be moved or propelled; and
() the cases in which and the extent to which the procedure nrovided in ih
Chapier may be dispensed with
CHAITER W1
WG O T MR RO A WA
Exkibitn af 23, (43 The mietro rabway: adimmasteation shall caise 1o be pasted in 6 corspicuous and

':‘:I’ tabbcE 'd' accessible place mt ewery station in Hindi and English a table of the fare chaspeable for
b Isin i E
i ravelling from the siation to every place for which tickets are szued 1o [eassengers

neasly  af feck.
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(2) Any person desirois of ravelling on the metra railway shall, upon payment of fare,
be tsued with & ticker by the mero railway adminisiration Of AR ager muthorised i this
beehnif

() The ticket issued under witv-zection 29 shall indiczie it value, periad of validisy
ang such odler Particulans as may be prescribed

24. Every passenger shall, oo desnand by any mctro rilway official authorised in this
behalf, present his pass or ticket to such metro rilway official for ccamination at the beginning,
or during or a2 the end of the joumney and sumender such tickst —

(=) at the end of journey if the licket is for a single joumey, or

(4} 3F such tickes is issued for a pamicular amaunt, on ihe exhaustion of the
amount for which We ticket wiis lssued

15, No person shall enter ar TEMAIN I My camiage on the metro milway, for the
prirpese of travelling therein as a passerger, unless hie has With him a proper pass or ticket

26, () Mo person ahall, while travelling in the metro rilway, carmy with him any poods
ather than o smai| baggage containing personal belangings not éxeceding such volume ana
weight a8 may be preserbed

() Where any person travels on the metro ralway th contravention of the provisions
of sub-section (1), he shall, riotwithstanding that he holds a valid Pass or ticket for any travel

27, (7} Mo person suffering from Enfections or contagious dissascs as may be prescribed,
shall ravel by the metro rallway.

(2) Any person mavelling in contravention of any rule made under sub-section i)
shail be liable to be remioved from the metro railw ay. -

8. The metro railway administration shall provide and maintain in proper arder, i any
Mmewo train, such efMicient me:~+ of communication between the passengers and the metrn
railway official in charge of the train as may be approved by the Central Government

9. The metro railway sdministration may usc its premises, lands, buildings, posis,
bridges, strucnires, vehicles, rolling stock and other property for displaying commercial
adventisements and for Ehat purpose may ereet or construc or fix any hoardings, billboasds,
show eates, and such other things for the display of postcrs or piher publicity matesials

30. (1) Mo person shall take or cause 10 be tken on the metra milway such dungerous
af ofTentlve materal oy iy bhe preneribed

) If any metrg railway official has reason o belicve that any person is ERITYIngE with
bim, in & container of any form, or otherwite, any dangerous or offensive mater nl, he may
cause such container Vo be opened by its carrier for the purposes of nicertmining its conlents
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(I} Any metra railway ofTicial may remove [rom the metro railway any person taking
with him any dangerous or offensive material.

31, Any perscen, enlering upon of isdo any part of the metro railway. without lawiul
suthority, on being asked 1o bkeave the metro railway by any metro railway ofTicial, does not
teave tievelrom, may be remaved from the metrno railway by such metro raillway official or by
mny other person whom such metro rmilway olTicial may call to s aid

3. (/) The Central Government may, by notification, make rules to camry oul the
provisions af this Chapier.

() Without prejudice to the generality of the foregoing power, such rules may provide
(e all or any ofthe following matien, azmely —

() the particulars of the ticket such as the value, the period of validity and other
particulars under sub-section (1) of section 23;
" (&) the volumg and Wwﬂ.ﬁf bapgage under sub-section (/) of section 26;
(c) diseases which are infectious or contagious under sub-section (/) of
section 27;
(&) material which Is dangerous or offensive under sub-section (') of section 30,
nnd
{#) penerally, for reguisting the ravelling upon, and the use, working mnd
management of the metro railway.
{J) Every metro railway sdministrazion shall keep af every station on its metro ribway
o copy of &l] the rules made under this section and shall also allow any person Lo inspect it
free al charge

CHAPTER VTI
Fark rucamon

: A% The metro rubway administration shall, from tme (o time, on the recommendations
made 1o it by the Fare Fixation Commities constiuted under sub-section (/) of section 34, fix.
for the camiage of passengers, fare for ravelling from one station to another of the metno
radlway:

Provided that the mel-~ railway sdministration may fix the fare under this sectian
without recommendations of the Fare Fixation Comemitiee on the initial opening of the metro
raibway

M, (1) The Central Govermiment may, {rom 1ime 1o time, constitute a Foare Fixalion
Committee for the puspose of recommending fare for the camiage of passengers by te metro
ralway,

(2] The Fare Fusation Commuties shall consist of a Chairperion and two other members

(3] A person shall not be qualified for appointment as the Chairperson unless he is ar
has been 2 Judge of a High Coun

{#) One member each shall be nominaied by the Centml Government snd the Governmeni
of the Mational Capital Termitony of Delhi respactively

Provided thata person who is of has boen an Additional Secretary 1o the Governmen|

of India or holds- any equivalent post in the Central Government shall be qualified (o be
nomengled hy ihe smid Govenunent

{5} A sitting Judge of a High Cort shall be appointed afler consultation with the Chicl
lustice of that High Court
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35, (4] The other terms end conditions af the Fare Fixation Comm itee, and the procedire
to be followed by that commimes shall be such as may be prescribed

) The mictro milway admmistration shall provide 1o the Fare Fixation Committer all
reatsonabile facility for the discharpe of its duties ender this Acl

A6. The Fare Fixation Committee shall submit ics report nlong with recommendations s
the metro milway adminisamtion within such pesiod, not exceeding three months, as may be
specified by onder made by the Centml Government

37. The recommendasions made by the Fare Fixation Commitice shall bee binding on the
metro l-.l.ilw'uy.- nchrmi nistration

CHAPTER VI
ATy
J8. (1) Where, in the course ol workin f & metro milway,—

(=) any accident anended with koss of any himan life, or with gricvous hur, 25
defined in the Indian Penal Code: or

(&) any collision between trains: o

(c) the demilment of any train carying passenpers, or af any part of such crain:
or

{d) any accident of & description usually atended with lass of husman life or with
such grievous hun as aforesaid: o

(&) any accident of any other description which the Central Goverrimen: may
nadify in this behalf,

Becuss, the metro milway official in charge of the section of the metro railway on which the
sccident occurs, shall, without delay, give notice of the aecident in such form aad containing
such particulars 2s may be prescribed to the Deputy Commissioner and the Deputy
Commissioner of Police, within whose jurisdiction the accidesit oecurs, the officer in charge
of the palice station within the loesl limits of which ihe accideni oecurs and o such other
Mapistraie or police officer as miay be appainted in this behalf by the Central Government.

(4] The metro reilway administration, within whiss jurisdiction the accident DCTTIrE,
shall, without delay, give notice of the accident to the Govemment of the National Capital
Temitory of Dethi and the Commissioner having jurisdiction over the place of the accident

39, (1) On the receipt of 3 notice under section 38 of the occurrence of an acciden:
resiilting in loss of human life oF gricvenss hurt causing total or partial dissblement of permanern
fafure (o a passenger, the Commissioner shall_as soon a5 may be, notify the metro railway
administration in whese jurisdiction the aceident occurred of his intention to hold an inguiry
inic the causes that led to the aceident and shall af the same time fix and communicate the
date, time and place of Mgy

Provided that it shall be open to the Commissioner to hold an Inquiry into any othies
accident which, in his Opamion, requires the holding of such an inquiry

(4} If for any reason, the Comm isgioner is not able ta hold an Hujuiry as so0n as may be
after the cccurrenee of the accident, he shall notify the metro milway administration
dccordingly

40. Where no imquiry is held by tie Commissioner under sub-seclion (/) of section 19
ar where the Conunissioner has informed the melo railway administration under sub-section
(2} of that section that he i nat able 1o hold an inquiry, the metrp milway administration
wilhin whose jurisdiction the accident oceurs, shall cause an nguiry tobe made in sccordance
with the prescribed procedure
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41, (1) For the purpose of condusting en inguiry under this Chapter inio the causes of
any nccident, the Comm kssianer shall, in addition 1o the powers specified in section 9, have
the powers as arc vesied i a Civil Court while trying o suit under the Code of Civil Procedure,
198, bn respecit of the following maners, Asmely:—

{0} summoning and enforcing the attendance o persons Ml cXamining them on
oath;

() requiring the discovery and preduction ef documents;
() receiving evidence on affidaviis;

() requisitioning any public record or copies thereaf from any court of office:
and

(¢} any oaher maiter which may be prescribed

{ 2} The Commissioner while condacting an inguiry under this Chapuer shall be desmed
10 5 2 Civil Court for thé purposes of section 195 and Chapter XXV1 of the Code of Criminal
Procedure, 1973 i

41, Mo siaement made by a persen in the course of giving evidence in an ingquiry
before the Commissiones shall subjeet him to, o be used againe him, in any civil or eriminal
proceeding, except in a prosecution for giving falss evidence by such person:

Provided that the sialement i5—

(a) made in reply to a question which i required by the Commissioner (o
HERSWEr, or

(&) relevant to the subject matter of the mgury.

43, The metro railway administration or the Commissioner conducting an inquiry under
this Chapter may send notice of the inquiry to such perons, follaw such procedure, and
prepare the report b such manner as may be prescribed

44, Hotwithstanding anything contained in the foregoing provisions of ihis Chapter,
whiere a Comemistion of Inquiry is appainied under the Commizsions of Inquiry Act, 19312, 1o
inquire into an accident, any inquiry, investigation or ather proceeding pending in relation o
that accident shall not be proceeded with, end all records or other documents relaling (0
suel inguiry thail be forwarded 1o such authority as may be specified by the Ceniral
Crovernment in this behalf.

45, Where any accident of the nature not specifisd in section 38 occurs in the course
af workkng the metro railway, the metro rilway sdminbartion within whose jurisdiction the
peeldent occurs, may cause such inguiry fo be made into the causes of the accidenl, ad may
be prescribed.

46. The metro railway administration shall send to the Central Government 2 retum af
accidents necusting on its milway, whether attended with injury 1o any perion of not. in such
form and menner and a1 such intervals as may be presenbed

47, (1) The Central Government may. by nodification, make rules o camy oul the
provisions of this Chapter

{2} In particular, and without prejudice 1o the generality of the forcgoing power, such
rules may provide for all or any of the folbowing masters, namely:—

() the forms of notice of socidents 1o be given under section 38 and the partioulars
of the accident such notices shall contain;

3 ol 1908

60 of 1932




4wl 1974

Ser 1] THE GAZETTE OF INDIA EXTRACRIINARY 1

(&) the persans 1o whom notices in respect af any inquiry under this Chapter are
ta b= sent, the procediire 10 be followed in such inquiry 554d the manner i which a
repon of such inguiny' shall be prepared;

(e} the nature of ingairy 1o be made by the metro rmlway administration inte the
causcs of an dccident under section 40:

(] fer canducting an inquiry under clause (e} of sub-section (f}ol section 41;

() the procedure of conducting inquiry and prepasation of the report under
section 43;

(1) the making of an inquiry inta the eauses of the aceident under soction 4% and

L) the form and manner of SEMAng a returny of accedents by the metro raiks ay
admusimiion under scction 46

CHAPTER IX
- Eianes Commmssiones

48. The Certral Government may, by nofifieation, appaint a Claims Commissioner for
the purpase of adjudicating upan claims for compensation in respect of accidents invalvisg
the death of, or bodily injury to persan, ar damage toany preperty arising out ol the weorking
of the metra railway.

49, A person shall not be Qualified for appokitment as Clims Cammissioner unlass
he-

{a} is or has been, or is qualified 1o be, aJudge of a High Coun: or

(b) has been a Member of the Indian Legal Service and has held & post in
Grade | of that Service: or

(c) has, for at least three years, held a civil judicial post carrying a seaie af pay
which is not less than that of a Joint Secretary 1o the Government of India.

50. The Claims Commissioner shall hold office as such for & term as may be specified
by the Centrnl Government 1

31, (1) The Claims Commissioner may, by nn:ic-r_ i wriling under his bhand addressad
1o the Central Governmient, resign his office

(23 The Claims Commissioner may be removed from his office by an order of e Central
Government an the ground af praved mishehaviour or incapacity alter an inguiry in which he
had been informed of the charges against him and Eiven & reasonable opportunity of being
heard in respect of those charpes

14} The procedure for the mvestigation of misbehayiour of incapaicity of the Claims
Commissioner referred 1o in sub-section (<) be such as may be preseribed

$2. The salary and allgwances payable 1o, and the other terms und conditions of
service of, the Claims Commissioner shall be such a3 may be prescribed:

Provided thar neither the salary and allowances nor the ather terms and conditions of
service of the Claims Commissioner shall be varted 1o his disadvantage after his appoinment

53, () The Claims Commissioner shal| have all the powers of a civil coun for the
purpese of taking evidence on oath, enfore ing, atiendance of witnesses and compelling the
discovery of production of dacuments and material objects

1] The Claimis Commissioner shall be deemed to be B vl coun for all the purposes of
section |95 and Chapter XX V1 of the Code of Criminal Procedure, 1973,
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{3} In enguiring mto and determining any claims for payment of compensation, the
Clatms Commissioner may, subject 1o any rales thal may be made in this behall, folbow such
SuIInAry procedune as e may decm fit

{ £y Subject 1o any rulss thas may be made m thiz behalf, ihe Claims Commiszioner may
for the purpose of determining any elaim for compensation, choose one or more persons
possessing special knowledge of any matier relevant 1o the enquiry, bo Rssiat lim b boldiig
the engquiry

(5) The Claims Commissioner shall have powers to pass such interim and final order as
the cireumstance may reguire, including orders for payment of costs

4, 4'” ANy question ax o the lllhiliiy of the mebo Ilt|ﬂ'qj' administration 1o pay
compeniation or as (o the person 1o whaom such compensation o payable, shall be determined
by an order of the Claims Commissioner

{2} Every order made under sub-section (1) shall be final

58, (/) Motwithsisnding anything contained in any other law for the time being In
force, where the death of, or bodily injury ta, any p::sEm gives risz 1o a cleim lor compenaation
under this Act and slso under any ather law in force, the person entitled 1o compensation
may claim such compentation only ence cither under this Act or under any other law in
force

() Nothing in sub-section (/) shall affect the right of any porson 1o claim compensation
payahle under any contract or scheme providing for compensation for death or personal
injury or for damage o propermy or &ny sum payable under any policy of insurunce.

86, (1) The Central Govemment may, by notification, make rules 1o carry out the
provisions ol this Chapter
{2} In particular, and without prejudice to the generality of the foregoing power, such
rules may provide for—
(i) the procedure for investigation of mishehaviour or incapacity of the Claims
Commissioper under sub-section [ J) of section 51;
(i} pl:.;'“lm and allowances and the ather terms and conditions of service of
the Clamms Commssioner ender sechion 52; amd

(iiiy any other purposc incidental to or connccted with the objects of
this Chapler

CHAPFTER X
LIABILITY OF SEETRO BARLWAY ADMIMISTRATHIN UL 10 AGCESENTS

%7, The metro milway administration shall, sotwithstanding anything contained in
any aafer law, be liabls 1o pay compensation for loss cocasioned by the death of, or bodily
injury to any person 1o such extent as may be preseribed,

£8. An application for compensation arising out of an accident may be made 0 the
Claime Cammitsioner by, —

{er) the person who has sustained the injury or sulTered any loss; or

(5) all or any of the dependants of the decensed where death has resulied from
the accidem; of

{c) an agent dulv autharised by the person injured or all or any of ihe dependants
of the deceased, as the case may be )

Provided that where all the depondams of e deceased have nol jomed i any
such application for compensation, the application shall be made on behiall of o for
e penefit of all the dependants of the deceased and the dependants who have not 50
wiried, shall be impleaded as respondenis 1o the application
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Explanatiot.— For the purpode of this section, the word “dependant” shall have the
4 6f 1989 same meaning as given 1a itin clause (&) of section 123 of the Railways Act, 1989,

CHAFTER X
CFTHOES AsTr FEMALTIRS

=0, (/) Ifany person, in any cArTiage of Upon any past of the metro railway, Lsunkensess
@t meilAnie &n

(i) is i stie of intoxication; o meire railwy
(&) commits sny nuksance or vandalism or act af indecenty, or uses abusive of

obscene language; or

() wilfully or withoul excuse inerferes in any way with the coinfort of any
passenfger,

he shall be punishable with fine which may extend to five hundred rupees and shall also be
linkle to forfeinure of the fare which he may have paid or any pass o ticket which he may have
obtained or prchased, or be removed fram such carriage of pant by zny metro railway ofTicial
authorised by the metro railway administration in this behalf.

{23 17 any metra railway official is ina state of intoxication while on dhuty, he shall be
punishable with fine which may extend to two handred and fifty rupees or, where the improper
performance of the duty would be likely 1o endanger the safety of any passenger travelling
or being upan the metro railway, with imprisanment for a lerm which may extend fo two yrars,
o with fine which may extend to five hundred rupees, or with bath.

60, (/) I, in contraventicn of sub-section (/) of section 30, a person takes of causes 1o Penaliy for
be taken any offensive malerial upon the metro railway, he shall be punishable with fine inking of
which may extend to five hundred rupees, gl g

inke offentive
(2} In addition to the penslties specified in sub-section (1), a person takes of Causes 10 E:::'_;:‘_‘;

be taken any offensive makcrial upon the metro railway shall be responsible also for any low,

injury or demage which may be caused by reason of such material having been 50 brought

upon the metro railway.

61. (1111, in contravention of sub-scetion (/) of section 30, a person takes or causes to Peasliy for
be taken any danperous material upon the metro milway, bie shall be punishable with '*4ane et
imprisonment for a iems which may extend to four years and with fine which may extend 1o g

ke deApetous
five thousand rupees. muserial wpon

ey falway

(2} In addition to the penaltics specified in sub-section (), a person takes or causes 10
be taken any dangerous “~wierial upon the metro railway sholl be responsible alsa for any
loss, injury or dumage which may be caused by reason of such material having been so
brought upon the metro railway. o

&2, (1) Mo densonstration of any Kind whatsoever shall be held on any part of the mctra Pransbnan of
railway o other premises thereaf and it shall be open to the metro rilway administration to demannaralinns
exclude fram such premises any persan atlending such demonsrations whether or not he & I.J;T::t“"
in possession of a pass or hokel entithng him 1o be in the said premises

(3] Mo person slinll pasie or put up any paster or wrile of deaw anything or matier in
any eomparntmient or carrioge of the metro railway, or any premises thereof, without any Lawful
authority, and any person found engaged in doing any such act may be removed from the
CcoOMmpanment, EAFfaEE of premises by any metro railway official authorised by the metro
ratlway administratbon in this behalf

[ 1) Whoewver contravenes any of the provisions of sub-scction (1) or sub-section (2],
or on b g asbed by any nictro rilway olficial o leave any comnparntticnl, CHTIAEE OF Predniscs
refuses o do so, shall be punishable with imprisenment for a teom which may extend to six
manths, ar with fine which may extend 1o Gne thouzand rupees, or with bath
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63, Il any passcnger ravels on the roof of s train of porsists in travelling in any part of
A tram nod intenided for the use of PRsSengers OF projects may pant of his bedy out of & train
after being warmed by any metro rallway offielal 1o desizt, he shall be punishable with
‘mprizonment for a term which may extend 1o nre m nith, & with Mine which may extend 1n
fifty rupces, or with bath, aind shall also be linble 1o be resnioved from the irain by any metro
taibway officinl authorised b y the metro rai lway administration in thi behall

64, (£} 1Fa person eiters inbo ar upon the metr o rmilway without any law ol authority or
haviing entered with lawul authority remaing there unlawiully and refuses 1o leave on being
requested to do so by any metro railway official, he shall be punishable with imprsenment
for & term which may extend 1o three manths, of with fine which may extend to pwo hundred
and fifry rupees. or with otk

23 1f maty perzon walks on the metro track withag) nny baws ful au!hnri]:\. e shall be
punmhahle with AMfifrsitanent for o bern sehich b extend o s months, of will: fine w hich
iy extend to five liadred rupees, or with both

65. INany metre milway afficial, when cn duay endangers the salety of any passenger, —

(a) by any rash or negligent &t or omission: ar .

(8) by disobeying any rule, regulation or neder which such official was bound by
the terms of his employment 1o obey, and of which he had notica,

he shall be punishable with imgsisonment for & term which may extend to five years, or with
fine which may extend 1o gix thouzand mipees, or with both

66, I eny metro railway efficial, when on duty, is entrusted with any responsibility
connected with the running of a train, or any ather rolling stock from one station or placetn
another station or place, 2nd he abandons his duty before reaching such station or place,
without authority of withuut properly handing aver such train or rolling steck o ansther
authorised metro milway ofTicial, he shall be punishable with imprisonment for & term which
may extend o four vears, or with fine which may extend 1o five thousand rupees, of with
both

&7, I any perion obsiruets or causes to he obstructed of atlempts io obstruet any
tmin or rolling stock upon the metro milway by Squatting, pickeling or keeping without
autharity any rolling steck oa the metrn rilway or tunpering with any signalling instalistions
or by interfering with the working mechankism thercof, or otherwise, he shall be liablz to be
remaved by any metro eailway officinl, avthorized by the metro milway administration in this
behalf and shall also be pur-hable with imprisonment for & term which may extend 1o four
yeass. or with fine which may extend to five thousand nupees, o with both

4. [Cany persan wilfislly obsoucts o prevents any metro rmilway o fMicial in the discharge
ol his duties, he shall b punishalile wit tmiprisanment for & term which may extend (o one
year, of with flae which may extend 1o eve thowsand rupecs, or with both

6%, (/) If any passenger
(&) travels in 2 tmin without having a proper pags or lieket with him: ar

(8] being in or having alighted from o train, fails or refuses ta present for
sxamination of 1o deliver up his pass or tickel immediately on requisition being made
therefor under section 24 ar travels in a train in contravention of the provisions of
tection 25, he shall be lisbls 10 pay, an demand of any metro milway official appointed
=¥ the metro railway administration in this behalf, the excess charge mentioned in
sub-section (7] in addition ta the ordinary single fare for the distance which hé has
iravelled or, where there is any doubl as to the station from which he started, the
ardinary single fare from the stalion from which the train eriginally started.
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{2} Jhrwpuirngc:r lravels or attempis s travel in a carmiape or by a trein or trmvels iy
O an s carmidge beyond the place authorized by his pass or tickes, he chall be liable bo pay, on
demand of any person appomied by the metra railwiy administration in this behalf, the
excess charge mentianed in 5y b-section {1} in additinn ta any difference between any e
pand by himm and the fare pavable in respect ol the jrmey be has made:

[} The excess charge seferred 1o in Sub-sections (/) and {2} shall be fifty rupees.

(4} [fany passenper hiable 16 pay the exeess charge and fare mentioned in sub-sesting
(). or the excess charge and any difference of fare mentioned in sub-section (2}, fails or
refuses 1o pay the sume on 3 demand being made therefor, any metrp raillway official authorized
by the micten rail way admmustmisen in this behalf may apply toany Metrogpolits Magisirane
for the recovery of the sum payable as ilit were a fine, and the Magistrate if satisficd it =
Sum i payable shall order it 1o be sorecovered, and may order that the perion lable for the
paymient ehall in defaull of pavment sufer imprisonment for & term which may extend 1o one
manth y

{3} Any sum recovered under sub-section (4] shall, o and when it is recovered, be
paid 1o the Consolidated Furd of India

M. If any passemper ar eny other person without reasonable and sufficient cayse,
miakes use of, or interferes with, any means provided by the meto raflway administration in
a tmin for communication besween pastengers and metro railway official in el.irpe of the
trkn, or misuses alam bell ofthe train, he shall be punishable with imprisonment which may
extend 1o one year, or with fine which miay extend 1o one thousand rupess, ar with both

T1. If any persan wilfully breaks the secunity code ofany pass of ticket, or defaces or
alters or counterfeits or duplicates | or sets in any Way lo cause revenue loss to metro
railway, he shall be punishable with impeisanment for & teom which may extend o six months

T2 Ifany person without lawful autharity ~

(a) i this behalf pulls down or wilfully demages any board ordocuments set up
of posted by the order of the meiro rai Iway administration on the metro rai Iway, or any
rolling stock, or

(&) oblirerates or alicrs any letters or fipures upan any such board or document
oF upon any rolling stock,

he shall be punishable with emprisonment which May cxiend (o two months oF with fine up to
twi hisndred and fifty rupees, of with bath

T3, If amvy persan selis 9 expazes for sale, any article whattoever i Any metro railway
CATaEE or upon any part ol e merra PrEmises not authorised by metro rilway administration
for such purpose, he shall be punishabile with fine which may extend 1o five hundred rupess,
2nd in default of payment of fine, he shall be punishable with imprisenment which may
exiend to six months;

Provided that, in the absence of special and sdequate reasons 1o the eonirary lo be
mentioned in the judgment of the SO, such fine shall not be less than one husdred rupees.
ML) If any persan -
(a) loosens or displaces any rail or any other marer or thing belonging o the
ftelro railway; or
(4] turns, moves, unlocks or diverts any poi or other machinery belonging 1o
the matra railwiy; or
(=) does or causes to be done any act of sabatage in relation 1o the metro railway
with intent or with knawladge that it js likely to endanger safety of any person upan
the metro milwey,
he shall be punishable wig imprizanment for life, or with rigorous imprisonment for a ferm
which may extend 1o ten vears
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Fravided that, in the absence of special and adequats rensons te the contrary 1o be
mentioned i the judgment of the court, where o person iy punizhed with rigarous
imprisanment, such mmpeissnment shall noi be less than—

() three years in the case of & first conviction: and
(i} seven years in the case of canviction for the second or subsequent offence

(21 182 person unlawfully does any sct of sabodage or any other act referred (o in sub-
section (£} with intent 1o cavse the death af any person, of with knowledge that such ses s
5o imminently dangeraus that it must in all probability cause the death of any person or suck
bodily injiry 10 any person as i likely to cause the death of ey person, he shall be punishable
with geath ar imprisonment for life

T5. IF any person not beig n metro ralway official| or an apent authorised n this
behall under sub-section (2) of scction 23 sells or attempts to sell any ticket in order to
enable any ciher person to travel therewith, be thall be punishable for & term which MRy
extend 1o three months, or fine which may extend 1o five hundred rupees, or with bath, and
shall also forfeit the ticket which he sells o attempts o el -

T6. [Tany persen unbawfully throws or causes to fali or strike at, against, into or upon
any relling stock forming part of a train, any wood, slone or odher matter or thing with intent,
of with knowledge that it is likely 1o endanger the safiery ar'm_-.-p#mh-:h; in or upon such
relling stock or in or upan any other rolling stock forming part of the same train, he shall be
punishable with imprisonment for life or with impeisaniment for a term which may extend 1o
beifi wears. :

77. Ifany person in a rash or negligent manner does any sct, or omits to do what he is
legally bound to do, and the act or omissicn is likely to endanger the safety af any person
travelling or being upon the metro railway, he shall be punishable with imprisonment for a
term which may extend to one year, or with fine, or with bath.

TR (1) Whoever, with intent fo couse or knowing thai he is likely io cause damagz 1o
or gestruction of any of thie properties af the metro railway referred to in sub-section [ 2],
causes by fire, explosive substance or otherwise ‘causes damage to such property, he shall
be pinishable with imprisonment for a term which may extend to ten years,

(2) The properties of the metro rajlvay s+ ermed 1o in sub-section (/) are the mewo
railway track, tunnels, sulb-way, box-structures, station buildmps and imllarimi,cmu;r,-
and wagans, rolling siock, signalling, telecommunication, air-condition ing and ventilatian
cquipments, elecirical sub-siation, drainage pump, escalators, lifls, lighting instailations,
ticket vending machine, tickes barriers, electric traction and block equipments, and such
other properties as the Central Government may, by notification, specify.

8. Ifany person by unlavfisl et or by any wilful omission or neglect or by tamipering
with safery devices, endangers or causes (o be endangered ihe safety ofany person trave ling
on or being upan any meitro milway, or chstrcts or causes to be obstructed or attempts to
obstruct any rolling stock upon any metro railway, he shall be punishable with imprisoament
for & term which may extend o seven years

Frovided thal, in the absence of special and adequate rexsons to the contrary (o be
mentioned n.the Jjudgment of the court, such imprisonment shall no! be leas than—

{7} six months in the case of first conviction: and

(#() two years in the case of conviction for the second of subsequent
oifence
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BD. It any persan requiring compensation from the metro railway alfministration under
‘Chapter X makes o claim which is false or wivich he knows o believes o be false or does naol
believe to be true, he shall be punithable with imprisonment for 2 tesm which may exiend 1o
three years, or with fine, or with bath

&I, (1) Where an offence under this Act has been commilled by & company, every
pereen who, at the lime the offence was comemitted, was in ehirge of, and was responsible 1o,
the company, lor the conduzi of the business of the company, a3 well a3 the company, shall
be deemed 1o be guilty of the offence and shall be liable 1o be protecded apainst and
piemished according lv:

Provided that nothing contained in this sub-section shall render any suth perso
liable to any punishment, it he proves that the oTesce wis eommitied without his knowleilpe
or that lve had exercased all due diligence to prevent the comm ission of such offence.

(&) Matwithstandmg anyihing contained in sub-gection ( /), where any olTence under
s Act has been comminted by a company and it is peaved that the offence has been
commted with the consent or connivance of, or is amribatable 1o any neglect on the partof,
any director, manager, secretary or odher officer of the Cxmpany, such director, manager,
Secreiary or other oflicer shall be deemed ta be guilty of that offence and shall be liable to be
proceeded against and punished accordingly.

Erplanation.—Far the purpose-of this section, —
() "company” means any body corporase and includes a firm or other association

of individuals; and
(&) “direcior™, in relation to a firm, means a partner in the fim.

82, (/) 1f a person cammiis any offence menthoned in gections 59, 61, 65 10 79, he may
be arrested withoul warrant or other written authority by any metro railway official or by a
police officer not below the rank of a head constable or by any other person whom such
metro raitway official o police officer may call to his aid:

Provided that wheré a person has beer amesied, by any pesson other than the police
officer, he shall be made over toa police officer, ar, in the absence of o police officer, mke sucl
persan or cause him to be t2ken in custoddy 1o the Aearest police station

(2) A person so arresied under sub-section () shall be produced before the neares
Magistrare, having authority 1o try him . zommithim for trial, ms early as possibile but within
i period not exceading twenty-four hours of such amest exclusive of the lime necessary foe
the journey from the place of amest 1o the coun of the Magisirate

B3 () IF any person commils afty offence under this Act, other dian an offence
mentioned in section 82 or fails of refuses to pay any excess charge or other sum demandead
under section 69 and there is reasen 1o believe that he may abscond, or his name and address
are uriknown and he refuses on demand to give his name and address, or there ks pesson to
behieve that name and address given by him is incorrect, any metro railway official or police
officer not below the rank of head constable, or any other persen whom sueh metra i luay
official may call 1o hisaid, may, without wareant of writien autharity, armest him,

{21 A person 5o arrested shall be produced before the nearest Magistrate, having
autherity we try him or commis him for trial, as early a5 podsible but within o period not
exceading pwenty-four hours, exclusive of the time necessary for the journey from the place
of arrest to the court of the Magistrate.

B4, Motwithstanding anything contained in the C:od: of Criminal Procedure, 1973, no
caurt inferior (o that of a Mewopolitan Magistrate shall try an offence under this Act
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83, (1) Any person camnmitting an offence under this Aet, or any rule or regulation
made thereunder, shall be triable for such effence in any place in which he may be, or which
the Government of the Mational Capital Territory of Delli may notifly in this Behall, as well as
any ather place m which e is liable to be tried ander any law for thie time bcinu_ in loree.

(2) Every notification under sub-scction { /) shall ke published by the Government of
the National Capital Territory of Delli in the Delhi Gazetie and n copy thereof shall be
exhibited for the information of the public in seme contpicuous place at such metno ral Iway
stations as that Government may dircet

CHAFTER X1l

MiEcELLaNDOUE

Bt Without prejudice 1o the forcgoing provisions of this Acl, the metro ralway
adnvinistration i case of the nonGovernment metro railway shall, in the discharge of s
duties and functions under this Act, be bound by such directions on questicans of palicy as
the Central Government may give in writing to it from time o time

Pravided that the metra railway sdminisiragion shall, as ﬁ!' as practicable, be given

oppornity 18 express s views belore any direction is given under this section

7. Mo non-Government metro railway shall work without obiaining permission from
the Central Government

BB, Mo sui, prosecution or other lepal proceedings shall lic apainst the Central
Government, any metro rilway sdministration, a metro railway official or against any other
person, for anything which is in good faith done or imended to be done in pursuance of this
Act or any rules, regelations or orders made thereunder.

89, (/) Mo rolling stock, metro rilway tracks, machinery, plans, wols, fittings, materials
of effects used or provided by a metro railway sdministration Tor the purpose of afTic on its
railway, or its stations or workshops, or offices shall be liable to be taken in execution of any
decree or prder of any count or of any local authority of person having by law the power (o
witach or distrain property or otherwise fo cause the property to be taken in execution,
without the previous sanction of the Central Government.

() Mothig i Sub-section (1) is 1o be construed ay alfecting the authority of aniy court
1o artach the earmings of the metro railway administration in cxecotion of a decree or order

#0. Al persony m the employment of the metro milway ndministration shall, when
SCUig of purparting to sct in pursiance of the provisions of this Act, be deemed 1o be public
sereants within the meaning of section 2| of the Indian Peral Code.

FU 0¥ @ o mulway olficial is discharged from service or is suspenced, or dies or
absconds or absents himself, and he or his spouse or widew or any member o7 his family or
his representative, refuses or neglects, afier notiee in writing for that purpose, (o deliver up
1o the metro milway sdministration of 16 a person appointed by the metro railway
administration, in this behall, any station, dwelling house, office or other building with s
Sppunenances, or any books, papers, keys, equipments or other maliers, belonging 1o the
msctro railway adminstration and in the possession or custody of such meiro railway official
on ihe occurrenie of any such cvemt o aforesaid, any Metropolitin Magistrate mav. on
l'll-"im{-'tll':ill-ltl-'lﬂ: by or on behalfof the metro rai |'|'rd.:fI |||Jl1l|imJIl't|.'l||:|r|:I order nny police allscer,
with proper assistnce, to enler wpon the station, ofTice or other bullding and remove any
person found therein and ke possession thereof, of 1o take possession of the hooks,
papers and other matiers, nind ta deliver ile same 1o the meiro railway adminisiration of i
person appainted by the metra raibway administration in that behall,

£ o 1R
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9L. (1) Eniries made in |I|e‘r:mrd; or other documents of the metro raplway
ndmibnistration shall e admitied-in evidence in gll procecdings by of against the peeprn
railvay administration, and all such entries may be proved either by the production af the
recards or other documents afthe metro milway sdminigration conlaining such entries ar by
the production of a copy of the entrics certified by the n.*l'uu-r-'m.lvm;: custody ol the record
ar other documenty ualer hig wpnoture snd siing tlid o b og e copry ol ke gl
shines and that such original eniiies are contained i Ihe records or olher documenis of i) -
meira r.h'!u.'.n.:n adminstratien in hits possession

{2} Kotwithmanding anything coniaimed in any other law, 2 count shall presume it
i1 eniries in the records of the meire failuay adminissration sdmiied in evidence under sk
bection {F) are irue, unless there is evidence 10 the conirary

3, Any nolice or pahes daeument required ar authormed by his Act 1o be sorved nin
A metra ralway sdminisiratusn may be served

(2] by leaving it ar the office of the MREEro ratlway administration: or
&) by registered post 10 the affice addressof the metro railveny administraror

¥4, Any fodice of ather dacument required or autherised by this Act 1o be served o
" persan by the metro milway ddnaimisiration may be served by

(e} delivering it to the prersan; or
(8] leaving i1 at the usual or the kst known place of abode af the person; ar

() registered past addressed v the person ai lis usual or the Last known place
of abwode

93, Where a notice or other document is served by repistered Past, it shall be deemed
i have been served at the time when the lefter containing it would be delivered in the
ordinary course of POSL and in proving such service, it shall be sufficient to prove that the
Ietier eantaining the notice or other decument was properly addressed and registered,

96. (/) The metro railway administration may. by order in writing, authorise any of jis
official or other person to act fior, of Fepresent it, 2s the ease may be,'in any proceeding before
Any ervil, esiminal of other eoun

L A persan authorised under wub-seciion (/) 1o conduct privsecution on its Behalf
shall, noawilhsianding daREng i section 302 of the Code of Criminal Precedure, | 923 be
entitled 10 eanduet such rroazecutions without the permission of the Magisirale

¥7. The metro rajlway adiminisiration may constitule and maintain secur y siafT for
s raiway, and ihe powers. duties and functions of soch stafl shall be such as may be
prescribed

8. (1) The Central ( HWEmment may, by notification. direct thas all or iny of the
pawers under this Act or rulles made thereunder, encept sections 22,32, 47, 56,99 ang |00
excrcisable by b, shall, in relatinn ps Such mrariers and subjeet 1o sueh condiions, of an.

s d m the nppf

] hn'a_'.-..:h.'iw..'lb.'-.!!mb_x such olficer or authority subandin;
viral Government mr B such ofTicer of the mietro ralw v adminlsiraton

1) The metre rail
€ T any of it ofl; ond, IF iy, ns mas be
mriler sueh of wy powers and functions under this Aci CECENE 108 powey
under gection 101

ACMUnIEralion may, by general o special order o wrine
subjret to uich conditions and lir

SR I any difficuiis Eries i giving efiect 1o the provisions of ihis Act, the Central
“oremment may, hy order. not Heanststent vath the provisions of this ALL remove the
difTicutn
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Provided that no such order shall be mnd-q after the expiry of a period of vo years from
ihe cammencement ol this Act

{2 F.-.'rr:-. order made under this sectron shall be lawd belore cach House of

e

100: (1) The Central Government may, by notificaton, make nales for cumying ot the
purpases of this Act

& In poertacular, and withoul projudicoc to the gencrality of the (ercgong power, such

rules may provide Iog all or any of the (ollowing matern, namely —
()} the form and time for prepaning and sending annual repoct under section 12;
(&) the terms and conditions of the Fare Fixation Commitiee under section 15,

() the procedire 1o he lollowed by the Fare Fivaion Commines under

section 35;
() the extent of compensation payable under section 57

{e) the powers, dhnlies and functions of the secunty stall of the Governmend
metnn railway under section ¥7; and

() withoul prejudice 1o any power 1o make rules contained elsewhers 1n this Act,
generally to earry oul the purposes ol this Acl.

101. The Govermment inetra railway administration may, with the previous appeoval of
the Central Govemment, make regulations not enconsistent with this Act and the rules mads
therzunder, to provide for all maters for which provisions are necessary or expedient for the
purpase of giving effect (o the provisions of this Act.

102, Every rule made by the Central Government and every regulation made by a
Govemment metro railway adminisration under this Act shall be kaid, as so0n a8 may be after
it is made, before each House of Parlament, while sl k5 in sesiion, fof a1oial (i iod of thirty
days which may be comprised 1n 0ng $E45100 OF 10 TWO O MOTT SUCCESSIVE SC59M0NS, and i
befare the expiry of the session immediately following the session orthe successive sessions
Wb

aforesaid, boih Houses spree in making any modification in the mle or regulation
Houses agree that the rule or regulation should not be made, the male or regulanon shail
thereafter have effect only in such modified form or be of no effect, as the case may be, o
however, that any such modsficatian or annulment shall be withoul prejudice ta the validity
ol anything previeusly done under that rule of regulation

103, The provissons of this Act shall have effect notwithstanding anything inconsisient
therewith contained in any enactment other than this Act of in any nairument hawing elfect
by virmie ol any enactmen other than this Act.

104, Save as otherwise provided in this Acl, the provisdds af tis Act shall be in
addition to and not in desogation of the Metro Railways (Construetion of Warks) Act, 1978

= |
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